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cALCUTTA BEItH  

No. 06 A. 86 of 1996 

Date of Oxder : 07. 11. 2003 

PC esent 	: Hont ble Mr6 Nityananda Iu sty, Jicia1 Member 

Honble Mr0  ND. Dayal, Administrative Member 

A.lok Kumar singh and Ore. 

vs. 

Union of India, s.rvice through the General 
Manager, Eastern Railway, Fairlie Pla, 
Calcutta700 0010  

Genaral Manager, iastern Railway, Fairlie 
place, Calcutta 700 001, 

Chief rsonnel Officer, Eastern Railway, 
Fairlie Place, Calcutta 700 001. 

4 	Chief Operating Manager, • as te rn Railway, 
Fairlie Place, Calcutta 700 001. 

Divisional riIway Manager, Eastern Railway, 
Malda. 

sr. Divisional Personnel 0fficer Las-tern 
Railway, Malda, 

gr. Divisional 0rating Manager, Eastern 
Railway, Malda. 

Shri P. Sengupta, Station Master, Bonidnga 
Eastern Railway, P.O. Barharwah, 1),ist. pakur. 

Shri K.K. Aaharya #  Station Master, Mahipal 
Road stn., Eastern RailWay, Diet. Mushidabad. 

Shri M.P. Singh, LR/ASM, Jamalpur, E. R1Y 
Bihar0  

Md•  Abar Ahmed, Station Master, Masudan, 
L. Rly, Dist Monghr0. 

shri rbendra Jha, sttion Master, E]hai, 
E.Rly., P.C.Ekchari, Dist. Bhaga1ur, Bihar. 

Shri A.K.sahay, Station Master, Eastern 
Railway, XL Bhagalpur, 

Shri s.y, 1asad, Station Master, E.Rly., 
Shivnarayanpur, Bihar,0  

	

For the applicant 	: Mr. Sarnir Kr0  Ghoh, counsel 
For the respondents : Ms. U. Bhattacharjee, counsel 

CVRDER 

NI TYANDA IRU STY, 3M: 

Heard Mr. 	Ghosh, id, counsel for the applicant and 

Ms.. U. I3hattacharjee, id. counsel for the department'al respondents. 
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Ms, U. Bhattacharje, id. counsel for the respondeits 

submits that SjflCC all the reliefs claimed in this 0,A, 

has already been granted to the applicant, this O.A. has 

become infructuou. Larlier also some of the applicants 

have filed O.A. No., 235 of 1996. The same was disposed of 

on 29.11.1999 by this Tribunal)  sire reliefs claimed by 

the applicants in that 0.A.  has already been granted in 

favour of the applicants. Mr. A.Y. Singh, who is applicant 

no.0 1 in this 0.A, was also a party in that 0A., No,235 of 

1996. Mr. S.K. Ghosh, id. counsel for the applint suiits 

that this O.A. can be disposed of in view of the above 

submission made by the ld, counsel for the -respondents, 

However, the applicant may be given  liberty to approach 

this Tribunal for radressal of other grievares if any.  

In view of the above submissions made by the id. counsel 

for both the partis, this O.A. is dismjssad  as  infructuous. 

However, the applicants are at liberty to approach appropriate 

forum for redressal of their grievances in accordance with 

law, if they have any further grievares in the matters  

No order as to costs. 
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